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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

NEW DELHI

Original Application No. 248/2024

IN THE MATTER OF:-

News item titled, “six vehicles used in illegal sand mining seized in

Haryana’s Nuh, appearing in the Hindustan Times dates 10.02.2024.

the Mining Engineers of Bharatpur and Alwar, State
of Rajasthan are annexed herewith as Annexure-

R/11 (Colly).
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Sr. | Particulars Pages

No

1. | Report of District Magistrate, Nuh 1-12

2. |Copy of notice of imposition of environment 13-14
compensation is annexed as Annexure-R/1

3. | Copy of Report dated 20.01.2025 submitted by SHO- 15-16
Enforcement Bureau, Nuh to the Mining Officer, Nuh
is annexed as Annexure-R/2.

4. |Copy of e-rawanna dated 06.02.2024 is annexed as 17
Annexure-R/3.

5. | Copy of Seizure Order dated 08.02.2024 is annexed as 18
Annexure-R/4.

6. |Copy of e-rawanna dated 07.02.2024 is annexed as 19
Annexure-R/5.

7. | Copy of Seizure Order dated 08.02.2024 is annexed as 20
Annexure-R/6.

8. | Copy of e-rawanna dated 07.02.2024 is annexed as 21
Annexure-R/7. ;

9. | Copy of Seizure Order dated 17.01.2024 is annexed as 22
Annexure-R/8.

10. | Copy of e-Rawanna issued by Department of Mines & 23
Geology, Rajasthan 1is annexed herewith as
ANNEXURE-R/9.

11. | Copy of Seizure Order dated 24.01.2024 is annexed as 24
Annexure-R/10.

12. | Copy of Request Letters sent by Mining Officer, Nuh to 25-28
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District Magistrate, Nuh

M
Through

Rahul Khurana, Advocate
A-174, 3rd Floor, Defence Colony
New Delhi, 09811894060
rkhuranalegal@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 248/ 2024
IN THE MATTER OF:-
News item titled, “six vehicles used in illegal sand mining seized in
Haryana’s Nuh, appearing in the Hindustan Times dates

10.02.2024.

Report of Sh. Vishram Kumar MeenalAS,
District Magistrate, Nuh (Respondent No.3).
Most Respectfully Showeth:-

1. That this Hon’ble Tribunal took cognizance of News item
published in Hindustan Times dated 10.02.2024 entitled “Six
vehicles used in illegal sand mining seized in Haryana’s Nuh”
and vide notice dated 02.03.2024, it has been put into notice
about listing of present matter on 19.03.2024 for appearance
of Noticees including the answering Noticee No. 3.

2. That the answering respondent has filed reports dated
17.03.82024, 04.07.2024 and 26.09.2024 contents of which
may kindly be treated as part and parcel of the present report

as those are not being repeated herein for the sake of brevity.
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3. That this Hon’ble Tribunal considered the report dated

04.07.2024 and passed the order dated 05.07.2024, relevant

portion of the order dated 05.07.2024 is being reproduced as

under:

“3. Fresh report has been filed by District Magistrate, Nuh
on 04.07.2024. Said report gives the details of FIRs and
persons against whom FIRs have been registered which
donot disclose the names of the persons responsible for
illegal mining nor does it disclose any action by competent
authority for imposition of environmental compensation.

4. Learned Counsel for respondents seeks six weeks time

to file proper report responding to the above issues.”

4. As per information received from the Police, the current status

of aforesaid six F.I.R.s is as under:

t)

In case of FIR No.986/2024, driver ran away leaving
Tractor with trolley filled with 4 MT approx. ordinary
clay, on spot. Vehicle was seized. Accused/Owner has
been identified who got vehicle released on supardari
from the Court of JMIC, Nuh. Challan has been prepared
and same has been put before concerned Court against

Driver-cum-Owner namely Asru S/o Deenu R/oBibipur,
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Ujina, Dist. Nuh. No person other than Driver-cum-
Owner has been named in the Challan. Copy of
challanhas been filed.Vide letter dated 05.09.2024, the
SHO, Haryana State Enforcement Bureau, Nuh was
directed to investigate further into the matter and
ascertain the place of illegal mining and person
responsible for illegal mining of 4 MT approx. ordinary
clay.

(i) In case of FIR No.988/2024, driver ran away leaving
Tractor with trolley filled with 4 MT approx. ordinary
clay, on spot. Vehicle was seized. Accused/Owner has
been identified who got vehicle released on supardari
from the Court of JMIC, Nuh. During investigation, it has
been revealed that name of Driver-cum-Owner is Hasam

S/o Sarjeet R/o Bibipur, Ujina, Dist. Nuh. The SHO,
Haryana State Enforcement Bureau, Nuh was directed to
complete the investigation and ascertain the place of

illegal mining and person responsible for illegal mining 4

MT approx. ordinary clay.

As per investigation in above both FIRs, Asru S/o Deenu

R/o Bibipur, Ujina, Dist. Nuh was involved in illegal

©



345

mining of Ordinary clay who lifted the ordinary clay from
panchayat land at village-Dewla, Nagla, District Nuh who
owned liability for this illegal mining. After site visit by
team consisting of Mining Officer-Nuh, Regional Officer-
HSPCB-Nuh and SHO-Enforcement Bureau,
Nuh.Environment compensation was assessed as per
extent of illegal mining. After issuing Show Cause Notice
to Asru S/o Deenu R/o Bibipur, Ujina, Dist. Nuh, order
dated 20.01.2025 of imposition of Environment
Compensation was passed and copy 6f notice of

imposition of environment compensationis annexed
asAnnexure-R/1.

The status of FIR No.1004 /2024, FIR No.1097/2024, FIR
No.797/2024 and FIR No.794/2024 is given in table
below. Latest Report dated 20.01.2025 submitted by
SHO-Enforcement Bureau, Nuh to the Mining Officer,

Nuh is annexed as Annexure-R/2.

FIR Status Remarks
No.
FIR HYWA filled | Said e-rawanna dated

with  approx. | 06.02.2024  issued by
35 MT GSB |Department of Mining &

No.1004 /2




e

Seized,

Accuseq /Own

€r got vehicle

released on

Supardari from
the Court of
JMIC, Nuh.
Name of
Driver-cum-
Owner is
S/o
R/o

Munfed
Piroja
Near
IdgahWali
Masjid,
NeemlaKaithW
ara,
Bharatpur,
Rajasthan.

As per report
dated
20.01.2025
submitted by
SHO, Haryana
State
Enforcement
Nuh
to the Mining

Bureau,

m Geology, Rajasthan  was

valid upto 07.02.2024,

9:28:59 AM only which

was not valid at relevant

time gg mentioned

Seizure Order.

in

Copy of e-rawanna dated
06.02.2024 is annexed as
Annexure-R/3.

Copy of Seizure
dated 08.02.2024

as

Order
is

annexed

R/4.

Annexure-
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Officer, Nuh,
GSB mineral
was procured
from Stone
Crusher
namely Baba
LasDass &
Company,
Pahari
(Rajasthan) as

per e-rawanna

dated
06.02.2024
provided.
FIR HYWA  filled | The mineral seized was
No.1097/2 with approx. |more than  permitted
65.69 MT |under said e-rawanna
2% Stone mineral | dated 07.02.2024 issued

was seized.
Accused/Own
er has been
identified who
got vehicle
released  on
supardari from
the Court of
JMIC, Nuh.
Challan

been prepared

has

by Department of Mining
& Geology, Rajasthan.
Copy of e-rawanna dated
07.02.2024 is annexed as
Annexure-R/5.
Copy of Seizure Order

dated 08.02.2024 1S
annexed as Annexure-
R/6.
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and same has
been put
before
concerned
Court against
Driver-cum-
Holder of
Special power
of Attorney
namely
Shamshad
Hussain S/o
Ilyas R/o I TI
Colony, Ward
No.9, Sohna,
Gurgaon.

As per report
dated
20.01.2025
submitted by
SHO, Haryana
State
Enforcement
Bureau, Nuh
to the Mining
Officer, Nuh,
Stone mineral
was procured

fromMining
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Lease namely
M/sK S
Infrastructure

as per e-
rawanna dated

07.02.2024
provided.

dated

FIR
No.797/20

24

,/dJ//J/

Dumper filled
with
23.50

Stone

approx.
MT
Dust
was seized.
Accused/Own
er has been
identified who
got vehicle
released on
supardari from

the Court of
JMIC, Nuh.
Challan

been prepared

against

has

and
Driver-cum-

Owner namely

Tahir Khan
S/o Mjeed
Khan R/0

Said e-rawanna
07.02.2024
Department of Mining &

issued by

Geology, Rajasthan does
not appear to be valid one
because time of issue of
said e-rawanna is after the

relevant time mentioned in

Seizure Order dated

08.02.2024.
Copy of e-rawanna dated

07.02.2024 is annexed as

Annexure-R/7.

Copy of Seizure Order

dated 17.01.2024 is
annexed as Annexure-
R/8.
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Silkho  Dist.
Nuh.

As per report
dated
20.01.2025
submitted by
SHO, Haryana
State
Enforcement
Bureau, Nuh
to the Mining
Officer, Nuh,
Stone mineral
was procured

from lease of

Sh. Ishwar
Singh,
ChhapraPahar

i, Bharatpur,
Rajasthan as
per e-rawanna
dated

Stone against

17.01.2024

provided.’
FIR Seized HYWA | Accused provided copy of
No.794 /20 filled with | e-Rawanna  issued by

approx. 54 MT | Department of Mines &
24

Geology, Rajasthan is
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€-ravanna

|
annexed  herewith  as

valid for 28.43 | ANNEXURE-R/9.
MT. As per said e-Rawanna,

Accused/Own |Name of Lessee is ‘Divine
er has been|Mines And

identified who | located
got

Minerals’

at
vehicle | NaharpurKhurd/ Ramgarh

released on | /Alwar (Raj asthan).

supardari from | Seizure Order dated

the Court of|24.01.2024 is annexed as

JMIC, Nuh. | Annexure-R/10.

Challan  has
been prepared
and submitted
before

concerned
Court against
Driver-cum-

Owner namely
Sahrun S/o
Lakhpat R/o
Baghor, Alwar,
Rajasthan.

5. That in view of facts as stated in preceding paragraphs,. this

Hon’ble Tribunal if deems fit, may consider to issue notice to

persons/entities as mentioned in Chargesheet in addition to
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the persons/entities as mentioned in e-rawannas, whose

details are reproduced at one place as under:

Named in Chargesheet:

() Munfed S/o Piroja R/o Near IdgahWali Masjid,
NeemlaKaithWara, Bharatpur, Rajasthan

() Shamshad Hussain S/o Ilyas R/o I T I Colony, Ward
No.9, Sohna, Gurgaon

(i) Tahir Khan S/o Mjeed Khan R/o Silkho Dist. Nuh

(iv) Sahrun S/o Lakhpat R/o Baghor, Alwar, Rajasthan

Named in e-rawannas:,

(i) Baba Las Dass & Company, Pahari (Rajasthan)

i) M/s K S Infrastructure located at
NaharpurKhurd/Ramgarh/Alwar (Rajasthan).

(iii) Sh. Ishwar Singh, ChhapraPahari, Bharatpur,

(ivy M/s Divine Mines And Minerals’ located at

NaharpurKhurd/Ramgarh/Alwar (Rajasthan).

6. That for proper assessment ofEnvironment Compensation in
respect of cases under FIRs mentioned in para no.4 above
assistance and presence of Department of Mines & Geology

Department is required, under whose jurisdiction, illegal
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mining is appeared to be caused. Although, Mining Officer,

Nuh has requested to concerned Mining Engineers of State of

Rajasthan to assess and recover the Environment

Compensation as site in question falls under their jurisdiction,

Hon’ble Tribunal if deems fit, may consider to issue notice to

Department of mining & Geology, Rajasthan. Copy of Request
Letters sent by Mining Officer, Nuh to the Mining Engineers of

Bharatpur and Alwar, State of Rajasthan are annexed

herewith as Annexure-R/11 (Colly).

7. The District Administration, Nuh is committed to prevent &

control the illegal mining / theft of mineral/illegal

transportation of mineral with the help of Mining

Department,Police ~ department and  Haryana State

Enforcement Bureau.

The present report may kindly be taken on record. It is

undertaken to comply with the directions passed by this Hon’ble
Tribunal.

District Magistrate, Nuh
Date:21.01.2025 | g u
Place: Nuh
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Anpe e - R)4
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Office Order

Memo No. 15Sé Dated:- 20.0l-2028

Whereas, a matter vide 0.A. No.248/2023 titled as N_ew's item t'itled, six
vehicles used in illegal sand mining seized in Haryana's Nuh, appearing in the qudustan
times dates 10.02.2024 pending before National Green Tribunal (NGT), New Delhi.

Whereas, the illegal mining site verification of village - Dewla, Nangla, District
Nuh (for excavation of ordinary clay at site Latitude - 27.969563 Longitude- 77.11§425
was carried out on 26.11.2024 by the team consisting on Sh. Vipin Kumar, Regional
Officer, Nuh, Sh. Anil Kumar, Mining Officer, Sh. Bhanu Pratap, Mining Inspector and Sh.
Suraj Mal, Inspector (SHO, Enforcement Bureau), Sh. Rajiv, ASI and Sh. Rakesh, ASI, Nuh.
As per the assessment of illegal mined material i.e. ordinary clay , the quantity of illegally
mined material was aprox 40 MT and, Sh. Asru, S/o Sh. Dinu, Village - Bibipur, District
Nuh has been found involved in the said illegal mining activity.

Whereas, Honble Supreme Court of India in matter of Indian Council for Enviro
Legal Action & Ors. Vs. Union of India & Ors., (1996) 3 SCC 212 Para 16 and in matter of
Vellore Citizens Welfare Forum Vs. Union of India &O0rs. (1996)5 SCC 647 Para 12-18 -

held that “Polluter Pay” principle is ‘accepted principle and part of environmental law of
the country, even without specific statute;

Whereas, the standard operating procedure for imposition and realization of
Environmental damage compensation has been issued by HSPCB in compliances of
orders of Hon’ble NGT in O.A. no. 362/ 2022, vide Order No. HSPCB-100003/

© 217/2021-SCIENTIFIC SERVICES CELL-HSPCB 1/248720 /2024, dated 30/04/2024.

Whereas, a show cause notice for imposition of environmental compensation
was issued to Sh. Asru, S/o Sh. Dinu, Village - Bibipur, District Nuh vide letter no. 1541
dated 16.01.2025

Whereas, the Mining Officer, Nuh and Regional Officer (HSPCB) Nuh Region vide
letter dated 16.01.2025 has submitted a detailed report with the calculation of
environment compensation against the violator for above said violations;

Whereas, the DLTF wa$ constituted at district level vide order Endst. No.
5/1/28-21B-11-2005 dated 09 March, 2007 and has examined and finalized case of the
environment compensation so as to maintain the uniformity among all the cases. The
report submitted by DLTF placed before competent authority for approval.

As per the SOP’s dated 30/04/2024, the Environmental Compensation has been
calculated given as under:-

Mining Site :- Village -Dewla Nangla, Tehsil- Firozpur Jhirka, District- Nuh
Permitted Quantity (X) (in MT or m3) =0

Total Extraction of Sand/Clay (Y) (in MT or m3)=40 MT

Excess extraction (Z) (in MT or m3) = Y-X = 40-0 = 40 MT

Market Value of Illegal mined material (MT or m3) (D) = Zx, wh
= LX, ere X mark f
mined material = 40¥125 = Rs 5000/- et rate 0

®
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Deterrence Factor (DF) = Z/X = 40/0 i.e >=0.71 (takenas 1)
Risk Factor (RF) = 1.0
Formula for calculation of Environmental Charges :-
Market Value of illegally mined material, i.e sand/clay = D = Rs 5000/-

Annual Value of Foregone Ecological Value = D*RF = 5000*1 = Rs 5000/-

e Present value of Foregone Ecological Values (@ 59 discount rate and over

5 years)

_ 5 D*RF
ke Zt":l (1+7)t

_ (D*RF) (D*RF) (D*RF) (D*RF) (D*RF)
St @z @n)E o @n)? (1+r)s

00 5000 5000
= 5000 5000 5000 0 +—= Rs 21,647.38/-
1.05?2 1.052 1.053 1.054 1.05

Where, r= 5% discount rate = 0.05

PV

e Net Present Value (after netting out market value of illegally mined
material) - i.e Total Compensation to be levied, NPV =PV-D

NPV = 21,647.38 - 5000 = Rs 16,647.38/- = Rs 16,648/-

In view of above, it is hereby ordered, with the directions, to Sh. Asru, S/o Sh.
Dinu, Village - Bibipur, District Nuh to deposit Environment compensation of Rs
16,648/- (Rupees Sixteen Thousand Six Hundred Forty Eight only) within 15 days on
account of the damage caused.

In case of failure, the Concerned authorities will be constrained to initiate action as
deemed necessary in due course of law. The amount of Environment compensation is to
be deposited in Saving Bank Account at SBI Bank, Nuh in Account Number-
43339691551 having IFSC Code: SBIN0000620.

‘ I T

District Mining Officer
Deptt. of Mines & Geology,
Nuh
Endst. No. ' Dated :-
A copy is forwarded to the following for information and necessary action Please:-
1 Deputy Commissioner, Nuh.
2 Regional Officer, HSPCB, Nuh
. , - -
District Mining Officer

Deptt. of Mines & Geology,
Nuh
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DMG Rajasthan : Transit Pass 3 581ttps://mines.rajasthan.gov.in/DMG2/Public/eRawannaStatus/&D

v Monexwre - R {3

Government of Rajasthan
DEPARTMENT OF MINING & GEOLOGY, RAJASTHAN

RJIO5GB6804 is having Transit Pass No. KVRF1028632390 (Confirmed) which expires on 07-
Feb-2024 09:28:59 AM

06-Feb-2024 09:28:59 Consignee Name  : SAMAR TRADING COMPANY
Generated on 3

AM Consignee Address : DELHI, Gurgaon, Haryana,

corfimad of | (:'s\;lreb-zoztt 09:29:46 APproximate co0
Distance

Name of the Trader/Dealer/ BABA LALDAS & ADINATH STONE
Stockist/Pulverizer Unit Holder =~ COMPANY Bridge Name : CRUSHER(2018020201049)/NANGLA
Location : Pahari() SAHAJADPUR
Mineral . MasonaryStone (Gitti)
Net Mineral Weight :37.46 MT
Tare Weight :11.14MT

~LUKMAN( Mob No :

Driver Details A
9813710279)

Please scan the QR code or visit http://mines.rajasthan.gov.in/ (http://mines.rajasthan.gov.in/)
to check online eTransit Pass.

2017 ©DMG Rajasthan v 2.1.17

1 of 1 1/21/2025, 10:03 AM
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Department of Mines & Geology, Nuh gl_?_lagan__la

Seizer order of Vehicle /Equipment involved in -

(A) lllegal Mining . ( Under rule 104 of State Mining Rules -2012) Or

(B) L Allegal Transportation - (Under rule 102 of State Mining Rules -2012) Or

(C) Illegal Stocking (Under rule 97(4) read with Rule 16 of State Mining Rules-2012)
AND '

Order of National Green Tribunal, New Delhi dated 19.02.2020 passed in M.A. No. 16/2020 in
0.A. No. 44/2016.

1. Details of Vehicle / Equipment:- (i) Registration No.:- KJ 0 548 4894 Q" [C Lo 7
@ii)) Engine No. :- hat
(iii) Chassis No.:-
2. Date, Time and Place of Occurrence :- 8+ 2- 292§ RIE-7/ €13 TG W7
3 i s " 5§ —%sjr"i' S 1
. Details of Offence if found involved in illegal mining/transportation:- e

(i) | GPS co-ordinates :-

(ii) | Extent of area under illegal
mining :-

(i1) | Name of Mineral :- £s3 L

(iv) | Approximate quantity :- DA e oy

‘[(v) | Whether Crushed or Uncrushed:- - e

4. Nameand addlas)s of OWI%I,‘ [Driver /Operator with Mobile No. :-

oT¢mA 4T on R/, -'ﬁﬁgu €L 021‘)
93/3732462) .
5. Important Legal Note :-

a. That it is not an FIR case. ot

b. It is a compoundable case and can be compounded on payment of applicable Royalty , Price of
: Mineral and Fine along with Compensation of Damage to Environment as laid by Hon’ble
NGT vide order dated 19.02.2020 passed in"M:A. No. 16/2020 in O.A. No. 44/2016 .Rates of
penalty to be imposed as per NGT order are :-

Sr. Category of vehicle s Penalty

No. . - : tae? ' ) Amount

1 Vehicle /Equipment /Excavators with showroom value ‘more than Rs. | Rs. 4 lacs
25 lacs and less than 5 years old

5| Vehicle /Equipment /Excavators with showroom value more than Rs. | Rs. 3 lacs

25 lacs and more than 5 years but less than.10 years old.

3. | For the remaining vehicles older than 10 years /Equipments /Excavatoss |, Rs. 2 lacs
which are otherwise legally permissible to be operated,and not covered

by Serial 1 and 2. : , s pr

- Sub.rule No. 106 of State Mining Rule 2012 read with Us 22 of MMDR Act 1957 states that
“No court shall take cognizance of any offence punishable under these rules except upon a

Page 1of 2

P E
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N
complaint jn writing made by the Director or any other officer2authorized by him to the
Police in this behalf within three month, of the date on which said offence is alleged to
have been committed”,
d. The vehicle owner/driver may fjje an appeal before the Director, Mines & Geology
Department, Haryana against seizer order under Rule 109 (1) of the State Mining Rules-
2012, .
¢ In case, the applicable fine amoun¢ not deposited by the.owner/driver within 30 days fro;n
the date of seizing of vehicle, then the offending vehicle may be confiscated under Ru ;
101(10) of Mining Rules-2012 by the order of competent court or FIR may be registere
against the driver/owner of offending vehicle or both,
Special Notes- Excess minera]
Gross Weight
ToreWeight ——————————— |
Net Weight
Mineral Weight (as per e- . _
Rawanna) ' ' g ‘ : o
Excess minera] quantity .
¢-Rawanna No,
Weight Slip No. & Date ‘ -
—_— ]
Memo No, Ll g7
Dated : 2-3. 22 2 y .
_ Mimagg Officer) =
es & Geology Departmenz
Nuh
Mobile No. :- i
Endst No.: Ul )7 ) Dated_&&&_;‘#\ »
1. A copy of Seizer Order 'along” with the Vehicle / Equipment is handed over to the -
SHO/Incharge, PolicéStation/Post : for safe custody of )
the Vehicle / Equipment, -

012, Afier €xpiry of
__One month action as per rule may be taken against him_ ’
3 ‘ij-,-/ ST T8 Githi Xz BN 2 5

— S. ﬁ. - o&L\ M

cHigen =0 RGh W‘Cc?l SR Mfm. ia 7L~ MlmngOfﬁce, cags
Phg ik 28 T ” (??]ﬂ / ,_'ql' -Mmes&Geology Departfn;:xtf
#4150 sigh /'95‘.:'21, n.m,ﬂ?ug“q,n.w,yi R of s Nup -

N 775 D 7'2:909¢ o 145 Pm GX Vi) giws, Sak ﬁ%

mr,\;w" L= ]

Vo7 o7 oV %373, C:T\:lcl-p' 4:.'-(_3

7 202 e
iy Sug , Lo
V u”.,_ e j/ - Tt Page 2 of 2
mAC Coheme T
pspm€® -
P vt
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IMG Rajasthan : Print eRavanna 36 11ttps;//mines,rajasthan.gov.in/DMGZ/PubIic/eRawannaStatus/Cl...

Government of Rajasthan
DEPARTMENT OF MINES & GEOLOGY, RAJASTHAN

RJ14GP6925 is having eRawanna No. CIXP1071745597 (Confirmed) which expires on 08-Feb-2024
04:32:16 AM.

s Y P

Generated on
Confirmed on
Lease No.

Name of the Lessee

:07-Feb-2024 11:32:16 PM
:07-Feb-2024 11:32:35 pm
:ME/ALW/Minor/ML/407/2002

K 1i S Infrastructure Prvate

Consignee Name

Consignee Address

:SHRI METRO STONE CRUSHER
co.

:mewat indri nuh.indri

rewason crusher zone , NUH,
Mewat, Haryana, 122107,

Limited
Lease Location :Odela / Ramgarh / Alwar Approximate Distance :140 Km
Mineral :MasonaryStone Collection Through :ERCC (Unpaid Rawanna)
Net Mineral Weight :21.18 (Metric Ton) Royalty ¥ 0/-
Tare Weight :13.41 (Metric Ton) OMFT ¥ 0/-
Driver Details 'MUNSAB (Mob: 9813792169) | ">MET Xo/-
NMET X 0/-

Royalty Schedule Rate

:7.(a) Masonary

Stone(Sandstone,
Limestone,Granite,Rhyolite,Qu
artzite, Schist,Phyllites,Schist
etc.) - (a) Used as
Khanda,ballast,road metal,
fatchere,gitty,parera,crusher
dust,gravel,jhajhra etc. - (i)
Alwar,
Bharatpur,Jaipur,Jhuhujhunu,s
ikar,Dholpur,Karuli,Johdpur
district. (44/-PMT)

Weigh Bridge ‘GN
Enterprises(201710020708)/
Village Karoli Tehsil Ramgarh
Distt. Alwar
Front Image Side Image

Please scan the QR code or visit https://mines.rajasthan.gov.in/ to check online eRawanna.
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H % »> Department of Mines & Geology, Nuh (Haryana) @4 P g
\\.’_‘/i Seizer order of Vehicle /Equipment involved in 3= &«%ew _ R’é
(A) Tllegal Mining (Under rule 104 of State Mining Rules -2012) Or

(B)  HEgal Transportation (Under rule 102 of State Mining Rules -20123120r
(C) lllegal Stocking ~ (Under rule 97(4) read with Rule 104 of State Mining Rules-2012)
AND

A. No. 16/2020 in

Order of National Green Tribunal, New Delhi dated 19.02.2020 passed in M.
0.A. No. 44/2016.

.--...---—-‘..----od-

1. Details of Vehicle / Equipment:- (i) Registration No. :- RIwuGPé9 25 (/ Thaymne )
(i) Engine No. :-
(iii) Chassis No.:- , Q-
2. Date, Time and Place of Occurrence - 222024 iRy, 2°/8AM .;Z’,JZLS(L"'; E“‘:’; :
3. Details of Offence if found involved in illegal mining/transportation:- L o

)

(i) | GPS co-ordinates :-
(ii) | Extent of area under illegal
mining :-

(ii) | Name of Mineral :- T

(iv) | Approximate quantity :- 2544990 ,
(v) | Whether Crushed or Uncrushed:- Jsﬁ'f

4. Name and address of Owner /Driver /Operator with Mobile No. :-

5. Important Legal Note :-

a. Thatitis not an FIR case. .
b. It is a compoundable case and can be compounded on payment of applicable Royalty , Price of
Mineral and Fine along with Compensation of Damage t0 Environment as laid by Hon’ble
o  NGT vide order dated 19.02.2020 passed in M.A, No. 16/2020 in O.A. No. 44/2016 .Rates of
penalty to be imposed as per NGT order are :-

Sr. Category of vehicle .= - ' Penalty -
No. : : Amount
1 Vehicle /Equipment /Excavators with showroom value more than Rs. | Rs. 4 lacs
25 lacs and less than 5 years old MR .
5 [ Vehicle /Equipment /Excavators with showroom value more than'Rs. | Rs. 3 lacs
25 lacs and more than 5 years but less than 10 years od. . . -, AN A
3| For the remaining vehicles older than 10 years /Equipments /Excavators | Rs. 2 lacs[ -
which are otherwise legally permissible to be operated and not covered. |'% A
by Serial 1 and 2. R e i L 2 s

¢. Sub-rule No. 106 of State Miniﬁg f{ule IZOIZ rea;i»;iil; U‘/s.: '.2'of MMD oo o
“No court shall take cognizance of any offence punishable under 'thes;e'r?l‘l::é;l g:;:’é;t: ::5;;23;

L
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2authorized by him to the
laint riting made by the Director or any other ofﬁccr
:’zll?;ﬁ:. tl:?s‘:)c.hnl%willun three months of the date on which said offence is alleged to

tted”. )
d ’lll‘sl‘:‘(,:e\l')eclfg:lccof::r:cr/drlvcr may file an appeal before the Director, Mines & Geology

Department, Haryana against seizer order under Rule 109 (1) of the State Mining Rules-
2012. .

e. In case, the npplicable fine amount not deposited by the owner/driver within 30 days l;:orln
the date of scizing of vehicle, then the offending vehicle may be confiscated undert u :;.
101(10) of Mining Rules-2012 by the order of competent court or FIR may be regxs ere
against the driver/owner of offending vehicle or both.

Special Note:- Excess mincral .
Gross Weight

Tare Weight !

Net Weight
'[Miiheral Weight (as' per e- |°

Rawanna)

Excess mineral quantity o

e-Rawanna No.
Weight Slip No. & Date

23202 - 4342

Memo No. #,( o)

Dated : Q. 9. 909
Mu%%ém‘#‘é
ines & Geology Department f
Nuh .
Mobile No. :-
Endst No.: gl o7 .. Dated_g.5.902¢

1. A copy of Seizer Order along with the Vehicle / Equipment is handed over to the
SHO/Incharge, Polide Station/Post City Nody for safe custody of
the Vehicle / Equipment. /7

2. A copy of the same is served/handed over to the driver/owner of the S

Notice for depositing penalty, royalty, price of mineral & enwronment compensation in
Govt. Treasury within 30 days from the date of seizure irj complian

ce of Hon’ble NGT New
Delhi Order dated 23.04.2019 & 19.02.2020 and State Mining Rule 2012, After expiry of
one month action as per rule may be taken against him,

st S S My
i’w ww«t , 1 5551 ;‘f‘_ / 79)'77 ASIIETNT  Pilices &g‘égfo Iy 113:;:1 Fooy 4
"/ 7 0 W03 Yons dn T €4 Nuh

37?77 ) a5 o i s &
AIV‘*‘\?‘?W(I% MINE D7 t/ -

aid vehicle/vehicles as
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Government of Rajasthan

DEPARTMENT OF MINES & GEOLOGY, RAJASTHAN

Generated on
Confirmed on
Lease No.

Name of the Lessee
Leése Location
Mineral

Net Mineral Weight
Tare Weight

Driver Details

09:03:04 AM.

HR55AK2588 is having eRawanna No. AZPX1070909678 (Confirmed) which expires on 18-Jan-2024

Front Image

:17-Jan-2024 06:03:04 PM
:17-Jan-2024 06:08:32 PM
‘ME/BPR/Minor/ML/172/2003
:Sh. Ishwar Singh

:Chhapra / Pahari / Bharatpur
:MasonaryStone

115.5 (Metric Ton)

:5.82 (Metric Ton)

:SABIRQ (Mob: 9813091634)

Consignee Name

Consignee Address

Approximate Distance
Collection Through
Royalty

DMFT

RSMET

NMET

Royalty Schedule Rate

Weigh Bridge

Side Image

please scan the QR code or visit https://mines.rajasthan.gov.in/ to check online eRawanna.

:CASH FARUK NAGAR
:FARUK NAGAR , Gurgaon,

Haryana,

1400 Km

:ERCC (Unpaid Rawanna)
¥ 0/-

X o/-

N 0/-

X 0/-

:7.(a) Masonary

Stone(Sandstone,
Limestone,Granite,Rhyolite,Qu
artzite, Schist,Phyllites,Schist
etc.) - (a) Used as
Khanda,ballast,road metal,
fatchere,gitty,parera,crusher
dust,gravel,jhajhra etc. - (i)
Alwar,
Bharatpur,Jaipur,Jhuhujhunu,s
ikar,Dholpur,Karuli,Johdpur
district. (44/-PMT)

:Sifa Trading

Company(2023112304414)/
Village Chhapra Tehsil Pahari
District Deeg

1/21/2025, 10:05 AM
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z A i N
é\@ Department of Mines & Geology, Nuh (Haryana Q, g »3
“s........&‘/ Seizer order of Vehicle /Equipment involved in :- oy A

,‘ ,7_". o

(A) Tlegal Mining ( Under rule 104 of State Mining Rules -2012) Or
(B) Illegal Transportation (Under rule 102 of State Mining Rules -2012)  Or
(C) llegal Stocking  (Under rule 97(4) read with Rule 104 of State Mining Rules-2012)

‘ AND
Order of National Green Tribunal, New Delhi dated 19.02.2020 passed in M.A. No. 16/2020 in
0.A. No. 44/2016. : . ,

1. Details of Vehicle / Equipment:- () RegistrationNo.:- HR §5 AR 2588
N (Purpbr)
(ii) Engine No. :- &
(iii) Chassis No.:-

2. Date, Time and Place of Occurrence:- (7.1 202y ) Ue Pm |, Towdw

3. Details of Offence if found involved in illegal miningltransportation:-'

(i) | GPS co-ordinates :-
(ii) E:SteEnt of area under illegal
mining :-
(i)) | Name of Mineral :- Stthe DWWt
(iv) | Approximate quantity :- 23 cov Ky (BR)
(v) | Whether Crushed or Uncrushed:- Crudhed

4. Name and address of Owner /Driver /Operator with Mobile No. :-
Diwer| duner -Hst pretent.
5. Important Legal Note :-

a. That it is not an FIR case. : '
It is a compoundable case and can be compounded on payment of applicable Royalty , Price of
Mineral and Fine along with Compensation of Damage to Environment as laid by Hon’ble
@ NGT vide order dated 19.02.2020 passed in M.A. No. 16/2020 in O.A. No. 44/2016 .Rates of
penalty to be imposed as per NGT order are :-
Sr. ‘ Category of vehicle . * Penalty
No. sy O Amount
1 Vehicle /Equipment /Excavators with showroom value more than Rs. | Rs. 4 lacs
25 lacs and less than 5 years old - % e
2. | Vehicle /Equipment /Excavators with showroom value miore than Rs.'| Rs. 3 lacs
25 lacs and more than 5 years but less than 10 years old.
3. | For the remaining vehicles older than 10 years /Equipments /Excavators | Rs. 2 lacs
which are otherwise legally permissible to be operated and not covered
by Serial 1 and 2. ’ ,

&

¢. Sub-rule No. 106 of State Mining Rule 2012 read with U/s 22 of MMDR Act 1957 states that
“No court shall take cognizance of any offence punishable under these rules except upon a
/ LI \ '
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complaint in writing made by the Director or any other officer2authorized by him to the

Police in this behalf within three months of the date on which said offence IS alleged to\
have been committed”. -

d. The vehicle owner/driver may file an appeal before the Director, Mines & Geology
Department, Haryana against seizer order under Rule 109 (1) of the State Mining Rules-
2012.

e. In case, the applicable fine amount not deposited by the owner/driver within 30 days from
the date of seizing of vehicle, then the offending vehicle may be confiscated under Rule
101(10) of Mining Rules-2012 by the order of competent court or FIR may be registered
against the driver/owner of offending vehicle or both.

Special Note:- Excess mineral
Gross Weight
Tare Weight
Net Weight

Mineral Weight (as per e-

Rawanna)

eress mineral quantity -

e-Rawanna No.

[Weight Slip No. & Date

MemoNo.  SpL -1I¥ . 3 L

Dated : {1 L\ 202y .«i'h/-—
ust atiadetd i e 7L é‘inin%) icer
' Mir?c? egiqlw epafct%l:%
Nuh
Mobile No. :- ’ &
Endst No.: SpL-1 , Dated 11:1°202Y
1. A copy of Seizer Order aloné with tl;le Vehicle / Equipment is handed over to the
SHO/Incharge, Police Station/Post __ ity Toudw o for safe custody of -\ 09
the Vehicle / Equipment.

2. A copy of the same is served/handed over to the driver/owner of the said vehicle/vehicles as
Notice for depositing penalty, royalty, price of mineral & environment compensation in
Govt. Treasury within 30 days from the date of seizure in compliance of Hon’ble NGT New
Delhi Order dated 23.04.2019 & 19.02.2020 and State Mining Rule 2012. After expiry of

" one month action as per rule may be taken against him. . | o

-y At Mi n ’cr
e ; b ep ent,
- nN - -
Feg  ¢FIR &T efTell em  Hgda T g ‘ﬁ WG par

?fﬁe, AST 4Ty C{‘-‘;}q.'ﬁh—pll HC ARG P3| RWR, He 45T U2a|RUR,
A 9%n @ AR R s A w51 16T W =), e
4| dTﬁgrr Y (GC‘T el S A0 (Tl JI| AT f’?r:;%e“nuéy
RIA ST [ 2yt Q%] m 34 oifet S e

ByT omn | ©




“ceeemat Wl najasthan

Lovernment ox
Rajasthan

DEPARTMENT OF MINES

367

Ahnexuwe - R/‘i

& GEOLOGY, RAJASTHAN

RIJDGAG6164 is having cRawanna No, SPVV 1071153528
(Confirmed) which expires on 24-Jan-2024 04:17:23 PM.

Generated on

- Contimmed on

Lecase No.

Locauon

* Mineral

Nect Mineral
Weight

Tare Weight

Drver Dctails

1 24-Jan-2024
01:17:23 PM

1 24-Jan-2024
01:23:45 PM

T ME/ALW/MI
nar/MI1J/38720
06

:Divine Mines
And Mincerals

*Naharpur
Khurd /
Ramgarh /
Alwar

: MasonarySto
ne

:28.43 (Metric
Ton)

: 16.7 (Metric
Ton)

-wasim (Mob:
GnTINANTAY)

Consignee
Name

Consignee
Address

Approximate
Distance

Collection
Through

Rovalty
DMFT
RSMET
NMET
Rovalty
Schedule Rate

SHYAM

STONE
COMPANY

+Vill

CHAKRANG
ALA
FIROZPUR
JHIRKA,
Mewat,
Harvana,
122107,

60 Km

ERCC

(Unpaid
Rawanna)

X0/
RW-
X0~
X 0/-

. 7.(a)
Musonary
Stone(Sandst
one, :
Limestone,Gr |
anite,Rhyolite
+Quartzite,
Schist,Phyllit
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